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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 577/2025 

IN THE MATTER OF: 

Jeevan Singh        …Applicant 

Versus 

State of Uttarakhand & Ors.      …Respondents 

 

REPLY ON BEHALF OF RESPONDENT NO. 5 / NAGAR PANCHAYAT, 

BANBASA 

 

Respondent No. 5 above-named 

Most Respectfully Showeth As Under: 

1. That the applicant has sent a letter petition to this Hon’ble Tribunal. Vide 

order dated 24.11.2025, this Hon’ble Tribunal was pleased to treat the letter 

petition as OA No. 577/2025 and directed to constitute a Joint Committee 

inter alia to look into the grievance, verify the factual position and to take 

appropriate remedial actions. Letter of Applicant mentions certain set of 

grievances arising out of garbage dumping allegedly in violation of 

environmental laws. 

 

2. That the Joint Committee filed its report before this Hon’ble Tribunal after 

visiting the site.  

 

3. At the outset, contents of the captioned original application and report of 

joint committee are denied in entirety save and except the facts which are 

admitted hereinbelow. 

PRELIMINARY SUBMISSIONS: 
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4. That the Respondent No. 5 is a relatively new Nagar Panchayat established 

in 2014 with 7 wards in area of 88.42 hectares. Population within the Nagar 

Panchayat is 6023 in accordance with the 2011 census. Respondent Nagar 

Panchayat collects the garbage from door to door of the residents. 40 % of 

waste are segregated at the source. Plastic, which comprises of about 33% 

of total waste, and 27% waste could not be segregated. Total generation of 

municipal solid waste from the seven wards is about 2.1 MT per day. 

 

5. That Respondent No. 5 has established a trommel machine of 10 tons per 

day capacity in December 2025 in the land of Health Department. The land 

of Health Department has been allotted to the Respondent No. 5 on 

temporary basis vide letter dated 07.11.2025 of Chief Medical Officer, 

Champawat. The trommel machine separates the municipal solid waste, 

compost, biomass and industrial materials. Respondent No. 5 has its own 

Material Recovery Facility centre [“MRF”] which is capable for collection 

of 1 ton garbage everyday and has one plastic compactor within its office 

premise. Further, Respondent No. 5 has one fatka machine and 6 compost 

pits. Respondent No. 5 through its contractor collects the garbage from 

seven wards using 9 vehicles. Some portion of garbage was separated at 

the time of collection. Thereafter, the sellable and recyclable dry waste 

were separated by trommel machine and collected at MRF centre. The 

fatka machine was used for clear the garbage in plastic carry bags. The 

plastic compactor was used to compact the plastic garbage. The wet kitchen 

waste was used for preparation of compost by putting the same in compost 

pits. The construction and demolition (“C&D”) waste is being used to fill 

road pits. Respondent No. 5 has been complying with the necessary 

procedures / rules / directions for dumping and disposing of the garbage. 
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A true copy of Letter dated 07.11.2025 by Chief Medical Officer, 

Champawat to Respondent No. 5 allotting 1 Bigha land, is annexed 

herewith and marked as ANNEXURE R-5/1. 

True Copies of photos of trommel machine are annexed herewith and 

marked as ANNEXURE R-5/2. 

True copies of photos of operational plastic compactor, compost pits, etc. 

are being annexed herewith as ANNEXURE R-5/3. 

 

6. Respondent No. 5 has entered into an agreement dated 22.06.2025 [@Pg 

83 of Joint Committee Report, running Pg 140] with a contractor namely 

Aayushi Hygiene and Care Pvt. Ltd. for processing of legacy municipal 

waste through scientific processing. The agreement shows that Respondent 

No. 5 is committed for proper disposal of garbage. 

 

7. That the remaining waste which could not be segregated was dumped at 

the land provided by the Irrigation Department of Uttar Pradesh, Banbasa. 

In absence of any designated site allotted to Respondent No. 5 for garbage 

dumping, a Plant cannot be established at the dumping site. However, 

recently with the help of District Magistrate, 1 Bigha land has been 

temporarily given to the Respondent No. 5 by the Health Department, State 

of Uttarakhand. 

 

8. It is submitted that in absence of any designated site allotted to Respondent 

No. 5, the waste collected was being dumped at the said site. It was an 

interim measure till allotment of land for garbage dumping. Pursuant to 

order dated 24.11.2025 of this Hon’ble Tribunal, Respondent No. 5 has 

removed all the garbage from the said site which was dumped earlier and 

has stopped dumping waste there since 24.12.2025. Respondent No. 5 has 
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made an arrangement for dumping of garbage in its own premise. Currently, 

the said site is clean and clear. 

True copies of photos dated 08.01.2026 taken by GPS Map Camera at the 

land of Irrigation Department of Uttar Pradesh, are annexed herewtih and 

marked as ANNEXURE R-5/4. 

 

9. It is submitted that the Respondents No. 1 and 2 are in the process of 

allotment of land for development of integrated solid waste management 

plan. Vide letter dated 18.07.2025 [@Pg 29 of Joint Committee Report, 

running Pg 50], the Managing Director, Uttarakhand Investment and 

Infrastructure Development Board has requested the District Magistrate, 

Udham Singh Nagar for allotment of land in Khatima to cater solid waste 

management of Banbasa, Khatima and Tanakpur in cluster model. It has 

come to answering respondent’s knowledge that the process of land 

allotment in progress. 

 

REPLY TO ALLEGATIONS IN THE LETTER FILED BY APPLICANT 

10. That the contents of first paragraph of the letter petition are denied. It is 

submitted that in absence of designated site allotted to Respondent No. 5, 

remaining waste after segregation was kept at the said site which is owned 

by the Irrigation Department, UP. It is pertinent to mention that after 

segregation of waste, use of MRF centre, plastic compactor and compost 

pits, only remaining waste was kept at the site which is not a huge heap. It 

is denied that the said site comes under reserve forest. It is denied that 

polythene was dumped. Plastic compactor was used to treat polythene 

waste. Pursuant to order dated 24.11.2025 of this Hon’ble Tribunal, 

Respondent No. 5 has removed all the garbage from the said site which 

was kept earlier and has stopped disposing remaining waste there since 

24.12.2025. 
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11. That the contents of second, third and fourth paragraphs are categorically 

denied. Respondent No. 5 or its contractor has never buried garbage by 

digging pits. Moreover, polythene was treated by the plastic compactor. 

Thus, no question of animals eating polythene arises. It is submitted that 

no tree has been targeted. It is being reiterated that Respondent No. 5 has 

removed all the garbage from the said site which was kept earlier and has 

stopped disposing remaining waste there since 24.12.2025. 

 

12. The contents of fifth paragraph are vehemently denied. Respondent No. 5 

has never set fire to the garbage. In summer season, some instances of fire 

has been reported which was controlled by the Respondent No. 5 with the 

help of fire brigade.  

 

13. In reference to sixth, seventh and eighth paragraphs, it is submitted that 

Respondent No. 5 has removed all the garbage and has stopped disposing 

waste at the site. 

 

14. That the contents of nineth paragraph are denied. It is denied that there is 

a collusion between officials of Respondent No. 5 and any contractor. It is 

also denied that dry and wet garbage are not being separated for last 6 years 

and polythene is being thrown in forest. Contractor has been engaged for 

Rs. 10 lakhs per month. Respondent No. 5 through its contractor collects 

the garbage from seven wards. The 40% of garbage was being separated at 

the time of collection. 33% which mostly consists of plastic was separated 

at the dumping site. Now, the sellable and recyclable dry waste are 

separated by trommel machine and collected at MRF centre. The plastic 

compactor was used to compact the plastic garbage. The wet kitchen waste 

was used for preparation of compost by putting the same in compost pits. 
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The construction and demolition (“C&D”) waste is being used to fill road 

pits. Respondent No. 5 has been complying with the necessary procedures 

/ rules / directions for dumping and disposing of the garbage. 

 

REPLY TO OBSERVATIONS IN THE REPORT OF JOINT COMMITTEE 

15. In reference to paragraph 3(e) of the report by the Joint Committee, it is 

submitted that the Respondent No. 5 has cleared the entire waste from the 

said site and currently the site is garbage free. In respect of fencing, it is 

submitted that the boundary of site was covered from all four sides- by tin 

shed from three sides and by wall from one side. However, few months ago 

the process of waste disposal was at final stage and machines for 

segregation of waste was employed by the Contractor- Aayushi Hygiene, 

therefore, tin shed was removed. The dumping site was being used for 

dumping of remaining waste after segregation of waste. Currently, the 

waste is being dumped within the premises of Respondent No. 5. For 

Leachate Collection System / Storm water drain, Respondent No. 5 need 

to establish plant which could be done on a properly allotted land. 

 

16. In reference to findings at paragraph 3(f), it is submitted that Respondent 

No. 5 has removed the entire waste from the said site and currently the site 

is garbage free. Moreover, few instances of fire have been reported in 

summer season which has been controlled by the Respondent No. 5 with 

the help of fire brigade. 

 

17. In reference to findings at paragraph 3(g), it is submitted that Respondent 

No. 5 has removed the entire waste from the said site for now and is 

developing the green curtain as recommended by the Joint Committee. 
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18. In reference to findings at paragraph 3(i), it is submitted that in absence of 

any designated site allotted to Respondent No. 5, the waste collected was 

being dumped at the said site. It was an interim measure till allotment of 

land for garbage dumping. Pursuant to order dated 24.11.2025 of this 

Hon’ble Tribunal, Respondent No. 5 has removed all the garbage from the 

said site which was dumped earlier and has stopped dumping waste there 

since 24.12.2025. It is further submitted that in response to notices of 

Irrigation Department, UP, Respondent No. 5 has written a letter dated 

10.07.2025 [@Pg 23 of Joint Committee Report, running Pg 44] requesting 

for cooperation of the Irrigation Department in view of the fact that process 

of land allotment is in progress and seeking 3 months’ time for waste 

management. 

 

19. In reference to findings at paragraph 3(j), it is submitted that the whenever 

fire was reported, Respondent No. 5 controlled the same with the help of 

fire brigade. 

 

20. In reference to findings at paragraph 3(k), it is submitted that the material 

recovery facility and compost pits are in function. Strom water and 

Leachate was not accumulated at the site. 

 

21. In reference to findings at paragraph 3(m), it is submitted that earlier the 

site was covered by tine shed. Few months ago, the process of waste 

disposal was at final stage and machines for segregation of waste was 

employed, therefore, tin shed was removed. Pursuant to recommendation 

2, appropriate steps for fencing will be taken by Respondent No. 5. 

 

22. In reference to findings at paragraph 3(o), it is submitted that land at 

Chuna Bhatta, Chand farm Road has been identified and transfer of this 
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land is pending and under progress for the purposes of solid waste 

management by Respondent No. 5. 

 

23. In reference to findings at paragraphs 3(p) and 3(q), it is submitted that 

the as per DPR the quantity of waste was 4037.13 MT. The same has been 

processed from the said site by the contractor engaged by Respondent No. 

5 vide agreement dated 22.06.2025. The agreement dated 22.06.2025 also 

shows that Respondent No. 5 is committed for processing and proper 

disposal of garbage. After processing of waste in November 2025, after 

processing of legacy waste, contractor of Respondent No. 5 has supplied 

the RDF waste to one Vishwanath Papers Pvt. Ltd. for their use. Thereafter, 

Contractor addressed letter dated 27.12.2025 to Respondent No. 5 stating 

about the details of legacy waste. After processing, the legacy waste has 

been found to be 4518 MT. 

A true copy of Receipt dated 09.12.2025 by Vishwanath Papers Pvt. Ltd. 

receiving RDF waste, is annexed herewith and marked as ANNEXURE 

R-5/5. 

A true copy of letter dated 27.12.2025 to Respondent No. 5 by its contractor 

is annexed herewith and marked as ANNEXURE R-5/6. 

 

24. In reference to paragraph 3(r), it is submitted that the per day waste 

collection by Nagar Panchayat, Banbasa is 2.1 MT which is less than 5 MT 

per day and therefore, the authorisation under Rule 15(y) of SWM Rules, 

2016 is not required. Respondent No. 5 undertakes to follow the SWM 

Rules as the land is allotted to it. 

REPLY TO RECOMMENDATIONS OF JOINT COMMITTEE 

25. That in reference to recommendation 1 at paragraph 5 of the report, it is 

submitted that Respondent No. 5 is committed to follow the law including 

Solid Waste Management Rules, 2016. In the aforesaid facts and conditions, 
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Respondent No. 5 has tried its best to follow the SWM Rules at each stage 

of waste management. 

 

26. In reference to recommendation 2, it is submitted that it has come to 

Respondent No. 5’s knowledge that vide letter dated 05.01.2026, 

Respondent No. 2 / District Magistrate, Champawat has written to the 

Irrigation Department, UP for the said recommendation. 

A true copy of letter dated 05.01.2026 by Respondent No. 2 is annexed 

herewith and marked as ANNEXURE R-5/7. 

 

27. In reference to recommendation 3, it is submitted that vide letter dated 

18.07.2025, the Managing Director, Uttarakhand Investment and 

Infrastructure Development Board has requested the District Magistrate, 

Udham Singh Nagar for allotment of land in Khatima to cater solid waste 

management of Banbasa, Khatima and Tanakpur in cluster model. It has 

come to answering respondent’s knowledge that the process of land 

allotment in progress. 

 

28. In reference to recommendation 4, it is submitted that Respondent No. 5 

has a trommel machine machine of 10 TPD. Trommel machine separates 

the dry waste which is kept in MRF and the wet waste is being used to 

make compost. C&D waste and inert materials are being used to fill the 

road pits in the Nagar Panchayat. Respondent No. 5 is committed to follow 

the CPCB guidelines to dispose of RDF waste, C&D waste, inert material, 

bio-compost and other recyclable material. 

 

29. In reference to recommendation 5, it is submitted that Respondent No. 5 

has always taken steps to prevent burning at the dumping site. Whenever 

instances of fire have been reported, it has been controlled by Respondent 
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No. 5 with the help of fire brigade. Respondent No. 5 is committed to take 

appropriate steps in future also. 

 

30. In reference to recommendation 6, it is submitted that plantation is under 

progress at 1 Bigha land of health department allotted temporarily to 

Respondent No. 5. At the same land, Respondent No. 5 has created a green 

curtain by shed and curtain. Since, the Respondent No. 5 has stopped 

keeping waste in the land of Irrigation Department, no step has been taken. 

Respondent No. 5 undertakes to take appropriate steps if this Hon’ble 

Tribunal directs to do so. 

True copies of photos of green curtain and plantation taken by GPS camera 

have been annexed herewith and marked as ANNEXURE R-5/8. 

 

31. In view of the facts and circumstances stated above, it is submitted that the 

captioned OA may be dismissed. 

 

 

Through 

  

   (Gautam Barnwal) (Shashikant Yadav) 

             Advocates for Respondent No. 5 

278, Pocket D, Mayur Vihar Phase II, New Delhi-91  

Filed on: 11.02.2026        (M) +91 8969011590 

Place: New Delhi      Email: gautam.barnwal.adv@gmail.com 
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